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NI E11bL CH. SINGH 

vs. 

1NION OF INDIA & ORS.' 

For the applicant & Mr. BC. Sinha, 

For the respc)ndefltS $ Mr. K..Satkar, 	cc 

R 

Heard ld, counsel f•r both si S. 

S 

2. 	Ld, counsel Mr. B.C. Sinha appearLn on behalf of te H 

applicant, sthnits that as per erde passed by the }lcn'ble'/ 

High Court in W.P.C.T. No.80 of 99 the / applicant is entit1e 

all c*nsequentikal benefits. 

/dontemners, 

Ld. counsel Mr. K 	ap1Sarkar 	earin, for the alleged 

 subits that the departhiert4 proceeding a!aiflst 

the applicant haw been w-ithdraun and I the  applicant has been / 

riven premotien on ad hec basis to the post of APE in. Gre' ' 

by order dated 16.2.2001. 

4. 	In view of the aforesaid ciurnstances, we direct 

the respondent authorities to pay all consequential benefits 

to the applicant as per rules to iihieh he is entilei for 

e.nt6;,2 




